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Workers Dismissed during Emergency

761. SHRI SHYAMAPRASANNA 
BHATTACHARYYA: Will the Minis
ter of PARLIAMENTARY AFFAIRS 
AND LABOUR be pleased to state the 
total number of industrial workers 
whose services were terminated dur
ing the Emergency?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): In
formation is being collected and will 
be laid on the Table of the Sabha after 
it is received.

Abolition of Contract Labour System

762. SHRI SHYAMAPRASANNA 
BHATTACHARYYA: Will the Minis
ter of PARLIAMENTARY AFFAIRS 
AND LABOUR be pleased to state:

(a) whether Government axe consi
dering to abolish the contract labour 
system; and

(b) if so, the outlines thereof and 
if not, the reasons therefor?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA); (a) and
(b). The Contract Labour (Regula

tion and Abolition) Act, 1970 provides 
for the abolition of contract labour 
system where feasible, and seeks to 
regulate the employment of contract 
labour in establishments/employ
ments where its abolition is not con
sidered feasible for the time being.
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